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The proxy courBel of Mr.G.A.R.Dora,ld.Counsel 

for the Applicant Suijts that since the Applicant 

has cot the relief, the case may be dismissed 

being infructtious. 

In view of the above, the O.A. is dismissed 

beinq not pressed. 

Mr .5 ,K.0 j ha,ld.Standinq Counsel for the 

4 Respondents is present. 

Mer(idmn.) 	 Vice.i'chairman 
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